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IN THE CENTRAL-ADMINISTRATIVE TRIBUNAL

principal bench NEW DELHI

OA No. 1151/2000
Date of decision:2.

Kami a GLipta ,
^  Appi leant

(By Advocate: Shri G,'0, Bhandari

/-

versus

Union of India & Ors.

(By Advocate Shri S,Rajappa

CORAM:

The Hon'ble 3hri V, K. Majotra, f»fembar (A;
Shri Shanker Raju,

The Hon'ble Member(^)

1. To be referred to the report or not? Yes

B-n^"^ ne circulated tp otherBen(_hi=s of. the Tribunal?

Respondents

1, 2001

. Cases referred:

1, Full Banch judgement dt,

( banker Raju )

Membe r (

15.10.99 in OA No.459/97
uith OA No.450/97



CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA No.1151/2000

New Delhi, this 2nd day of January, 2001
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the Full Bench of this Tribunal dated 15.10.38 in OA
No.453/97 with OA No.460/37 (Venkatram Rajagopalan Vs.

1  _ T J H-v, r the gijvernment
UOI) whereby it has been hexn unnL

J? ^ -.-Jy. ion on 31*3. o o ai L\-i
serv£int completing age ox suixexiai .

1  . _ .c 1, Iq -iff ice in the afternoon 'jxreliiiLTuishing charge ul nxi. nxxiL^e
J? J? _ „ X I - - - D r- !=■ t i r e d f r o m

that day is deemed to have exx..nLxvu
A  n c, 4 . 3 u [n this background xneservice w.e.f•

T T • ^ n -7 07

claims recalculation of his DCRG by adaing v n.
of pay element towards the DA on the basic pat
ancilliary retiral benefits.



ispondenta have o'h,e ijp
intested this applicationn  on the

,d that as par rule 35 of CCSIFeasion,
( P «=• tj 1. u n ) R Li J. 1-3 5

a

^ O V © i." is i^ J
itands j.eliri>-tui!iiieished on tne reretiremeub

date fixed ana he same oanrlot be shifted or changed

X C X a further contended that ax ten mx
idnight deeiiiint

ixaxxon ux
.  -p +- v. ce  aace ux

-.-1 f- ijiremenc wuUld noC ue

ayiJilicable tu the applicant, XL. IS
further conteiided

that relixt lonaiiiptionship between maater and survaiiL
enQth uii

31.3.35 axiQ as such the applicant cannuL u
.1. aim any

regarding rutirax buuexxLo wlh i c h h a V e o e e n ra a u e

V

A
available to other government servants with effect from

have c fcii i u-L X coiiiiiiidex'tiCi
j  4. • _ — ^

jlie coriLen L i emu

applied our mind to the t>ame. xl IS admitted Liifcii. L.ne

applicant superannuated uu

relinquished on the same aa

XD e n c ii V s Li r fl. i i j ̂

1.,=..-^ r,n the same dtiy m

3 1 . o . rx u

 the aftex-nuuii. ine rax.

fsiiura) in a similar casease has held as under;

W

idi U U i L,l X 1 i ̂ "L o R u 1 e 83(1)of L^ii©

Rul e ; Pension becomes payable from^tln da U0

on which Government servant ceases lO ue
Oil Li 11© establishraent (empha^is given)

A Government servant continue
-i- 1-. ^ shment till mldnlestabxi

s u p e r a n n u a 11 o n [■he

;  L O ue

ght of the
T  1 _ 4 X-

U.tiCiJ=iXUIiUX

b or n e

.1. 1
Li iti

Hyderabad BeiDm is T r i bun a1 i n T.K r i s hn aiLiii w j- -. T

Kn,-.,4-v,.r's case (supra) cannot oe orusnedMur Lli y

ou Ljy jlxS l©S,3?iit^u
reSpOiiULiliLib . RetireniSiit

c o u n s G1 X o r
may be by voluntary

["he principles
o n.

3uperannuaciun.

pay^ment of pension wix not vary

of these
"afternoon

distliiet ions xcc oruing
he b
to

Ox. o X ot March o
n  ̂ ^ - X"
X O X' © n u U i 1 u L

x or

Ll )
T - -f-X O L

A-.-nl means one and the same thing and onApr 1 - h
this balance also wt t> © e n u

thai
press n t
tl'ia L

the said case is nut
rsasuii Lu

applicable tc
(

w© ar© ux Liiucases. in short, _
in the present cases the exxeuLive

retirement would be 01.04.1935 and

.i- 1
L liU

'■ 3. © w

no L

31.03. 1995.

The decision ox che Supreme Courc iin

V s . r

several
N.Menon &. Ors ,

 0 u X

CA No.417 of
o 11isr cas©2=> relied on by the learned



counsel for the respondents in auppoiij oi liia
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6. In the result, we allow this OA and dii-ent mie

respondents to treat the applicant to have retired with
effect from 1.4.95 and pay him the benefits as

enumerated in the OM dated 14.7.95. This exercise must

be carried out "within a period of three months from the
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